
IN THE CENTPjj AII4INIST?ATIVE TRIBur, HYDERn BPJ;CH AT HYDERABAD 

O.A.NO 4 /93 

tween: 
	 Date of-  Order; 6/7-.93 

S 

I. Divisional FJailWay Menager, (ns) 
South Central .Rilway, Secunderabad, 

fleryflrtnpnt t.y Inr-rctor (con) 
S.C. Rly, Secunderabad. 

3. Quieü Signaj. Inspector, 
Signal & Teleconinun ication Lepartme nt, 
5.C.Rly, Secunderabad. 

Jpplicants. 

and 

1. ScaJcxy Aru 

	

- 	 %JJ4.LL4LJ saQour Court, 
Narayanaguij., A.P Hyderabaci. 

Respondents. 

For the ApplicantsL Nr.N.I:.Devraj, SC f or Rlys: 

.Fonth. 	 - - 
CORAMs 

THE HON'SLI3 FIR • JUSTICE V. NEELArRI RAO VICE CHAIRMAN 
ARID 

THE HON tj  MR.P .T.TIRWENGAn ; 
The. Tribuna3.  

Admit. The operation of the order dated 11-3-92 

in C.M.PNo. 	6 /83 is suspended until further orders. 

Issue notice to the Lespondents. 

Post the case on 6.9.93. 

it /a C)) 

To 
The Divisional Railway Manager (B.G) SC.Bly, Secunderabad. 
The Permanent Way Inspector (Con) S.c.nly. Secunderabad. 
The Chief Signal Inspector, Signal & Telecoranunicatidn 
Department, S .C.PJy, Secunderabad. 

The Presiding Officer, Labour Court, Narayanaguda, Hycierabad. 
One copy to Mr.N.R.Devraj, SC for Rlys. CAT.Hyd. 
One copy tozlr. 
One spare copy. 

	

ME 	

,AV, , \Q3 - 



C 
TYPED BY 	 COMPARED BY 

.CHECIKfl BY 	 APPROVED BY 

II TI-IE OLIITRAL iDMINI5TPJTWE flIBUNAL 
HYDEPABAD B]llCH AT HYDERBAD 

THE HON'ELE MR.UUSTICEV.NEELJDPI PAD 
VICE CHaIRMAN 

A]!D  

THE HON'BLE M}/A.B.GORtPY ; MEMBER(AD) 1  

THE HON' BLEA'ff.T.CHWDRASEJCBAR REDLY 

t 	MEiBER(J) 
- 

AND 	77 

THE HON'BLE MR.p;T.TIRuVENcAb 	:M(A) 

Dated  

0 RDER/JU'1&Mt+. 

in 

0.A.NO. 

T,A.No. 	 (w.p. 	 ) 

Admitted and Interim directions 

A11(øWed 

Diosed of with directions 

Dis issed 

Disnissed as withdrawn 

Di lissed  for default. 

Re ected/ Ordered 	7N, 	J 

No order as to costs. 
pvm 

I 




